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IN THK CENTRAL, ADMINISTiWriVE TRIBUNAL,
PRINCIPAL, BENOI,

Nf^w i;)p:l.hi.

(lA ij.32/92

,;cR, liAorevA

VS-

UNiON OF INDI.A & ORS.

* * * *

Date of Dec^i sion; 2>U. 07 -02.

. APPI.ICANT.

,.. RESPONDENTS,

CORAMi

THE HON*BL,E SHRl J-P. SHARW, Mt->1BER (J),

For the Applicant

For tLi© Re«ipondant5;

. LyiRI O.K. BALI. ^

. iJIvri D.S. Mi5ir»eridn),
proxy counsel for
Shri P..S. MifiLiendrv).

1, wheth«?r' Reporters of kx:;ai pap(»rs atay te
allowed to see the Judq^nent ?

2. To i>5- if^rfertT'Kl to the Repc>rters oi iK)t ?

JI ILXilLMSNT ( OiRAt:,)

(DtSLIVERED BY HONMM.E SHRI J.P. SLiARWA, MtiMiCK (J).

Tlie applicant, is still servinq in the

Northern Railv«y as Senior Enqineer/DOT, Head (Quarters

Office, Baroda House, New Delhi. The qri.evance of the

artplicant is that he submitted his TA bills for

performinq official duties in cc«Ynect.ion with the

affairs of the Railways for the month of Sept.ember, 1990

in the month of Oct.ober, 1990. Inspite of bills qiven

in the office of DRM, Northern Railway, Firozep»jr, the

same has not been paid which in normal course shc».ild

have been paid with the salary of the month of (Jctuber,
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1990. The grievance of the applicant, therefore, ir

that he has been unnecessarily harrassed on account O:

administrative lapse and effective control by thr

respondent No.2 over its staff and concerned authoritit",

dealing with, the said matter. The notice was issued to

the respondents and proxy counsel Shri D.S. Mahendro

appears for Shri P.S. Mahendru on the side of tne

Railways, The learned counsel for the applicant stated

that since filing of this application the amount h.as

been paid by the respondents on 31,5.92. He, therefore,

requested for payment for interest as well as the coo'

that applicant has incurred in pursuing this small

matter by filing before this Tribunal.

I have considered the matter, the application

is disposed of finally at the admission stage itself

with a direction to the respondents that respondents

shall consider the matter for grant of interest to the

applicant if there is administrative lapse on the pan:

of the respondents.

Regarding the cost claimed by the applicant

though the learned counsel for the respondents insisted

to file reply but there is no need to file any reply, :o

the case remains un-contested and the cost cannot be

al1 owed.
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The application, therefore, has become
•infructuous and is disposed of accordingly.

( J.P. SHARMA )
MEMBER (J)

30.ffl?.92.


